
It 

IN THE CENTRAL ADPIINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

CiA 941/91. 	 Ot. of Order:24-3-94. 

Pratap Shea lan 

....Applicant 
Vs. 

Sr.Divisional Personnel Officer, 
Sec'bad (BG) SC RAys, 
Sec • bad. 

Divisional Railway Manager, (ac), 
Personnelr Branch, Sec'bad. 

B.Kondjah 

.Respondents 

Counsel for the Applicant 	Shri K.Sudhakar Reddy 

Counsel for the Respondents 	Shri N.V.Rarnana, gC for Rlys 

CO RAM 

THE HON'BLE JUSTICE SHRI \J.NEELADRI RAO 	VICE—CHAIRMAN 

THE HON'BLE SHRI A.B.GORTHI MEMBER (A) 

 



2 

OA.941/91 

3udgement 

( As per Hon. Mr. Justice U. Neeladri Rao, Vica Chairman ) 

Heard Sri K. Sudhakara Reddy, learned counsel for the 

applicant and Sri N.V. Ramana, learned counsel for the 

respondents. 

The social status of the applicant and R-3 is SC. Both 

of them were considered for promotion to the post of Chief 

Clerk from the post of Head Clerk. Both failed in the written 

test even as per the relaxed standard for SC Candidates.. 4a 
& 's-'-- 	 QJLt.Aj- V 
M-ets-of_the laA.si.F*tanda.rdsboth of them were called for 

interview. andihough  the applicant is senior to R-3 in the 

cadrerJof Head Clerk, the latter was promoted as Chief Clerk on 

adhoc basis, as per proceedings dated 21 -5-199.1. This CA was 

filed praying for quashing the order dated 21-5-1991 whereby 

R-3 was promoted on adhoc basis as Chief Clerk and to direct 

'tcapp 	R-1 to promote the applicant to the post of Chief 

Clerk and to send him for Inservice Training. 

It is stated for the respondents that as per Establish- 

ment Serial Circular No.1150/74 Circular letter Nop(Res)171/ 

Policy/Uol.I dated 25-9-11974 vide annexure R-I U, if. SC/ST candi- 

dates eligible for promotion on selection are more than the 

number of vacancies reserved for them, and if the SC/ST 

candidates have not reached the relaxed standard then the best 

mongst them i.e 	who secured the higheèt marks should be 

earmarked for being placed on the panel to the extent of 

vacincies reserveq for them and the names may be declared as 

provisional and thereafter they have to be promoted on adhoc 

basis and they are to be given six months training and classes 

have to be organised so as 	to ensure that they reach the 
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requisite standard. Then spe1WLiei3Qrt had to be obtained 

with regard to theIr performance and if they tome upto the 

requisite standard their names should be included in the 

pane14 as the R-3 got marks more than the marks obtained by 
/ 

the applicant, R-3 was earmarked for adhoc promotion. 

4. 	The contentionsifor the applicant are that he worked as 

Chief Clerk from 1984 onwards on adhoc basis and the Railway 

Board by its letter dated 23-12-1976 lays down that while 

forming panels for promotion, employees who have been work-

ing on adhoc basis and satisfactorily should not be declared 

as unsuitable in the interview and the above instructions 

should be strictly complied with particularLy in the case of 

SC/ST candidates and hence the applicant should have been 

preferred to R-3. It is further urged for the applicant that 

he received three Cash awards and he has to be cpnsidered as 

more meritorious than R-3. 
II 

The letter dated 23-12-1 976 of the Railway Board is 

attracted only in case where the candidates passed in the 

written test andas the applicant failed in the written test 

even as per relaxed standard*,he cannot rely upon the above 

letter. 

It is for the Selection Committee to assess the relative 

nerit for the purpose of selection for promotion and it is 

not for the Tribunal/Court to assess the same 	The applicant 

had not attributed any malafides to the flembers of the 

Selection Committee. Hence, the marks allotted bythem are 

not subject to review. 

Annexure_R.4 Circular dated 25-9-1974 lays down that 

when sc/si candidates fail at the written test, then the best 

amongst them heveo be declared provisionally for being 

earmarked for promotion on adhoc basis and for further 
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training so as to enablejthem to reach the requisite standard. 

It also makes krclear that the best amongst such candidates 

haaLto be aesste-C on the basis of the marks secured by those 

candidates. The seniority is not a factor for consideration 

for such provisional promotion. Thus, though the applicant 

is senior to Fl-3, still as the latter has got more -marks than 

the marks obtained by the applicant, the selection of R-3 in 

preference to the applicant cannot be held as illegal (The 

respondents produced the relevant record disclosing the marks 

obtained by the applicant:  and R-3 in the relevant examination. 

After perusal the said record was returned). 

8. 	Thus there are no merits in this CA and accordingly it 

is dismissed. No costs. 	 - 

Gohi 
Member (Admn) 

(v. Neeladri Rao) 
Vice Chairman 

Dated : March 24, 1994 
Dicated in the Open Court 

S. 

Cy, Registrat*Jdl.) i 

Copy to:— 	 - 	 - 

1 	Sri' Divisional Personnel Officer, Sec'Da(BG) Sc&:Rlys, Seobad. 

Divisional- Railway Manager, (BC), Personnel Branch, Sec'bad. 

3.1  One copy to Sri, K.Sudhakar Reddy, advocate, CAT, Hyd. 

4: One copy to Sri. NV.Ramana, SC for Rlys, CAT, Hyd. 

One copy to Library, CAT, Hyd, 

One spare copy. 

Rem!— 



— 
1794,/qj- 

- 

pv rn 

TYPED BY CO2AREL BY 

CHECKED B APPROVED BY 

IN THE CEN11RAE DflINIsTpATIVE TRBtJML 
H7DERJ3'u BENCH AT !-TYDERABAD 

THE HON' BEE MR.JUSTICE V.NEELADpJ HAD 
VICE CHAIRMaN 

AND 

THE HON'BLE MR.A.B.GORTEII .z ME!€ER(AD) 

THE EON' BLE MR.TCHANDRA5EKj R REDDY 
MEMBER(JIJDL) 

THE I-JON' I3LE MR '.PALGARAJAN : M( ADMN) 

Dated: 

P$aEWJUrn iENT 

?'1 O.A0N0, 	 ' 

Admitted and Interim Djrectjong 
Isued. 

All led 

Dis vsedof with directiorjs 

— sed. 

Dismissed as withdrawn.. 

.smkssea for tefault. 

Rejeced/Ordered. 

tfer as to cos-ts.1(j. 

1/ '1 •¼ 
/4' cqtc... ti j 	• 

. 
•, 	 • 




